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The 14th May 2015

No. Sa.Pra. 10/2015 B.S.A.-69—In exercise of the powers conferred under Article

309 of the Constitution of India, the Governor of Bihar is pleased to make the following
rules for regulating the process of recruitment and conditions of services for the sanctioned
posts of Record Supplier/ Record Clerk under Bihar State Archives Directorate and
Regional Archives working under its control.

1. Short title, extent and commencement - (1) These Rules may be called the
"Bihar State Archives Record Supplier/ Record Clerk (Appointment and service
conditions) Rules, 2015"

(2) It shall extend to whole of the State of Bihar;
(3) It shall come into force at once;

2. Definitions.- In these Rules, Unless otherwise requires in the context -

(1) "State Government" means the Government of Bihar;

(i1) "Commission" means Bihar Staff Selection Commission;

(ii1) "Department" means Cabinet Secretariat Department;

(iv) "Appointing Authority" means Director of Archives, Bihar State Archives
Directorate; and

(v)" Cadre" means all the posts of Record Supplier/ Record Clerk in the Bihar State
Archives Directorate and its subordinate Regional Archives.

3. Constitution of Cadre. - The posts of different categories shall included in this
cadre according to Annexure - 1. Pay scale of the posts of above mentioned categories will
be the same as may be determined by the State Government (Finance Department) from
time to time.

4. Authorised Strength.- Post strength of different categories of this cadre shall be
same as may determined by the State Government from time to time. Cadre strength of the
posts of different categories may be changed by the State Government from time to time.

5. Recruitment.- Educational qualification and process of the recruitment of all
posts mentioned in the Rules shall be according to Annexure -1.

6. Qualifications. - Qualifications for direct recruitment to the posts of different
categories the Cadre shall be according to Annexure -1.

7. Reservation.- The provisions of Reservation Act and Reservation roaster
prescribed by the State Government, from time to time will be applicable in the direct

appointment to the posts of different categories of the Cadre.



TIER Teic (3 AT9RUT), 18 HAS 2015 5

8. Probation Period.- Probation period will be of two years after the date of
appointment. If the service is not found satisfactory during probation period, it may be
extended for.

If the service is not found satisfactory even during the extended period, the person
concerned may be removed from service without any notice.

9. Training. - Training for the posts of different categories of the cadre shall be
determined according to Annexure-1 but the employees promoted will be free from the
liability of training after the age more than 50 years.

10. Departmental Exam and Syllabus.- Departmental exam and syllabus for the
posts of different categories of the cadre shall be in accordance to Annexure-1.

11. Confirmation.- Service confirmation of any personnel appointed to the posts of
different categories of this Cadre may be made by the 'Appointing authority' after
completion of probation period and passing the determined training/departmental exam.

12. Determination of Seniority in the Category.- Inter seniority of the employees
will be according to the merit list recommended by the Commission.

13. Promotions - (1) Promotion will be given to the employees having qualifications
determined in Annexure-1 on the recommendation of Departmental Promotion Committee
constituted under Cabinet Secretariat Department.

(2) Time period for promotions shall be the same as determined time to time by the
General Administration Department.

(3) In absence of employees fulfilling the criteria for promotion such posts falling
vacant may be filled through direct appointment.

14. Residuary Matters.- The matter points for which provisions have not been
made in these Rules the provisions of relevant Rules of State Government will be deemed to
be applicable in respect of them .

15. Removal of Difficulties.- If any difficulty arises in the implementation of the
provisions of these Rules, the Department may, remove such difficulties in consultation with
the Law Department subject to the provisions of these Rules.

16. Interpretations.- The Department will be competent for interpretations of any
provision of these Rules, after consultation with Law Department, and its decision shall be
final.

17. Repeal & Saving.- (1) All Rules, Resolutions and Circulars etc. issued earlier
with respect to this cadre are hereby repealed.

(2) Notwithstanding such repeal, any thing done or any action taken under the Rules.
Resolutions and Circulars will be deemed to be done or taken under these Rule as if it were
come into force on the day on which such thing was done or such action was taken.

By Order of the Governor of Bihar,
SHISHIR SINHA,
Principal Secretary to Government.
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By Order of the Governor of Bihar,
SHISHIR SINHA,
Principal Secretary to Government.
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